
CENTRAL ADMZq.ISCRATIVE TRIBUNj 
ERNAIVLAJ'1 BENCH 

O.399 of 1994 

Friday this the 11th day of March. 1994 

HOn'ble Mr.Justice Chettur Sarikaran Wair, Vice Chajrnan 

Hon'ble Mr. S.Kasipan Ian, Administrative Fl ember 

V.I<.Pillaj, Khalaj 
South Westezn Rivers Div15Io 
Central Water Commis.jop, 
H.No.1264cL1V, Rhaljfa Bulicings 
SRM Road, Erna1a lam North P() 
Cochin.18. 	 •....Applicaint 

(By Advocate Ws MC Ch ian and TA Rajen) 

Vs. 

The Chairman, 
Central t4ter Commjsjo, 
Sewa Bhavan, R. K. Puram 
NW Delhi. 

The Ebcecutive Engineer, 
Central Water Commissjo, 
South Western Rivers Dit sIon1  
Khalifa Suildings, Cochin.48. 	...RepOfldt8 

(By Advocate Mr.C.Kochunnj Nair, Sr.CG)' 

ORDER 

CHFTU.R SANIKARAN NAIR(J), VICE CHAIRMi 

Applicant claims certain benefits vhich according 

to him fell due on 7.83. He has made Annexure A9 repre-

sentation and that is pending consideration before lIst 

respondent. 

2. 	Learned Btnding Courrsel suiits that this 

representation is highly belated and that applicant is 
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to' any relief. 	If it i s belated 

respondents may tell him iso, and we need not take 

on ourselves the responsiyfor that. We direct 

respondents to pass approriat.e orders on Annexure 

A9 making it clear that this order will not revive 

a cause of action, if it is already barred by limitation. 

3• 	With the aforesaid directions, application 

is disoed.of. No costs. 

Dated the 11th day of March, 1994. 

• 	 ' 	S. KASIPAND I1N 	CHETTUR SANKARAN N2IR(J) 

	

ADMINI&RJa' IVE MEMBER 	VICE CHAIR'LN. 

ksl.1 3. 
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